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Complaints pending with District
Judge, Delhi

5284. SHRI S. P. RAMAMOORTHY:
Will the Ministér of HOME AFFAIRS

BHADRA 17, 1891 (SAKA)
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be pleased to refer to the reply given
to Unstarred Question No. 5197 on the
20th December, 1968 and state:

(a) the date on which the applica-
tions pending under Section 476/479-
A of CP.C, were filéd, the number
of proceedings held datewise, and the-
number of witnesses examined; and

(b) the action taken on the com-
plaints against the illegalities in the
court and disappearance of docu-
ments, the names of the courts involv-
ed, the number of cases in which the
courts of inquiries were instituted,
the number of cases in which the
cases were referred to lower courts
for instituting the courts of inquiries
and the names of such courts, and the
fate of such references?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) An application was filed on 24th
October, 1968 and the proceedings
were held on 28th October, 1968; 16th
November; 1968; 30th November, 1968;
4th January, 1969; 25th January, 1969;
12th February, 1969; 15th March, 1969;
Tth April, 1969; 25th April, 1969; and
24th May, 1969. No witness was exa-
mined. The application was dismissed
on 24th May, 1969.

(b) There were 75 complaint against
the illegalities in the courts and dis-
appearance of documents. The action
taken on them is as under.

In 19 complaints inquiry reports are
being awaited from the courts of S/
Shri B. B. Gupta, H. S. Malik, Sham-
sher Singh Kanwar, Harminder Sirgh
Bakshi, Gian Inder Singh, Pyare Lal
Singla Vidya Bhushan Bansal, Vinod
Sagar Aggarwal, Sub-Judges and Shri
P. K. Bahri, Additional Rent Con-
troller. In one complaint proceedings
have been stayed by the High Court.
One complaint was sent to the Police
and proceedings are now pending in
the court of Shri K. N. Joshi, M.I.C.
Delhi.

No official was found responsible for
disappearance of documents in 10
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complaints. In one complaint an offi-
cial of the office of the Deputy Com-
missioner, Delhi, was found respon-
sible for the loss of documents. The
Deputy Commissioner has been asked
to take necessary action against him.

One complaint which was referred
to the police has been filed as un-
traced. :

In five complaints officials at fault
have been warned to be careful in
future.

In five complaints no action could
be taken against the officials held res-
ponsible as they had already retired
or dismissed from service.

In two complaints one grade incre-
ment of each official found responsible
was withheld without commulative
effect.

In two complaints the officials have
been fined,

In twenty-two complaints the offi-
cials have been charge-sheeted and in-
quiries are still pending.

In 2 complaints show cause notices
for withholding one grade increment
have been issued.

In 4 complaints regarding illegali-
ties the officialg concerned have been
<charge-sheeted and the inquiries are
still pending.

In 30 complaints the missing docu-
ments have been reconstituted or
traced out and in the remaining ccm-
plaints efforts are being made for the
reconstruction of  the missing docu-
ments.
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